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Boundary dispute with China

1582. SHRI MUKHTIAR SINGH

o MALIK . .

SHRIMATI RENTKA CHOW-
DHURY :

SHRI KRISHNA KUMAR
BIRLA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s attenion
has been drawn to the report that
China is not to honour
ties;

(b) if so what are the details there-
of; ana .

(¢) what is Government's reaction
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
"(SHRI EDUARDO FALEIRO): (a)
and (b) At a press conterence held in
Beijing on April 3, 1987 the Chinese
Vice Foreign Minister Qian Kichen,
stated as follows: '

‘ “The Chinesge Government has made
it clear on many occasiong that it is a
historicaj fact that Tsarist Russia had
occupied part of Chinese {erritory
through unequal freaties. and that the

A Chinese Government is willing to re-

‘solve the Sino-Soviet boundary
putes on the basis of {he
treaties™, :

dis-
existing

_ (c) Regarding the Sino-Indian boun-
dary." Government are of the view
that this boundary is based.on custom
and tradition’ follows natural feaures,
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ana for the major part thig customary .

ang {raditional boundary is also con-
firmed by Treaty and Agreement.

Increase in crimes against women

1583. SHRI RAM AWADHESH
SINGH :

SHRI SHARAD YADAV :

Wil] the Minister of HOME

AFF-
AIRS be pleased to state: -

(a). whether it is a fact that accord-

_ing to the Bureau of Police Research

and Development crimes against wo-
men have shown increase under vari-
ous heaaqs; -

(b) if so, what is the percentage of
rise in the crimes against women

" under various heads registered in 1986

as against the figures in 1985:

(c) what are the names of the
Stategs where there is rise in the cri-
mes against women stating the per-
centage of rise in the crimes; and

" (d) whether Government propose to
bring suitable changes in the legisla-
tion to provide stringent punishment

.



